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IENKEIED]
(i &amd farsm)
AT
T2 faoett, 15 92, 2025

T, 2168(3).—FT FEEAT AT 9Te Teqqar ATa=ad, 1993 (1993 FT 51) #HT =T 8 #if
IT-GTT (3) FTRT Y& STRFAT T TART & g, Fea (T TERTE, TAETLT, a0 aget] srfeft srfaraeor, 3=rs
TETET T T AGAT TITATT STTETHTIT, TS T AL T Tgel o ATATIR ‘SLMTH FHIL FATH HeLT S 3T
s [erfrer arfier &, 297/2018, T, |, 387/2010 ¥ Ieqe (SrarA-lll, Reelh) siv zod @afaa
FraartEat] it srfier % wreer 7 Aot 37 % forw swor aget st srfermeo, faedt & srexer 7 1 #37
=g e FdT 2

[®T. &. 09/22/2023-T3E]
U T 9T, aT atEa
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MINISTRY OF FINANCE
(Department of Financial Services)
ORDER
New Delhi, the 15th May, 2025

S.0. 2168(E).— In exercise of the powers conferred by sub-section (3) of section 8 of the Recovery of Debts
and Bankruptcy Act, 1993 (51 of 1993), the Central Government hereby authorises the Chairperson of the Debts
Recovery Appellate Tribunal, Chennai to discharge also the functions of the Chairperson of the Debts Recovery
Appellate Tribunal, Delhi for deciding the appeal in the matter of ‘Ashok Kumar vs Canara Bank and Anr. [Appeal
No. 297 of 2018 arising out of S.A. No. 387 of 2010 (DRT-III, Delhi) and its connected proceedings]’, in addition to

his being the Chairperson of the Debts Recovery Appellate Tribunal, Chennai.

[F. No. 09/22/2023-DRT]
S D SHARMA, Under Secy.
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